" CENTRAL ADMINISTRATIVE TRIBUNAL
” MUMBAI BENCH

ORIGINAL APPLICATION NO: 239/2001

DATE OF DECISION: 0766/2001

smt. Bibabai D Bamble: Applicant

-

shri S.V.Marne
e m e mmmm———————==AdVOCate fOr

Applicant.
_Versus
Union of India & Anr.
———————————————————————————————————————— Respondents.
) shri R.R.Shetty for R.K.Shetty Advocate for
O it Respondents.

Coram:

Hon’ble Smt. Shanta Shastry, Member(A).

-

1. To be referred to the Reporter or not?

o

2. Whether it needs to be circulated to
other Benches of the Tribunal?

3. Library._-~

oK) (SHANTA SHASTRY)
, : MEMBER(A)
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| CENTRAL ADMINISTRATIVE TRIBUNAL
) MUMBAI BENCH

| ORIGINAL APPLICATION NO:239/2001
| DATED THE 7th DAY OF JUNE, 2001 |
{

CORAM:HON BLE SMT.SHANTA SHASTRY, MEMBER(A)

Smt.HBibabsai D Ramble,

Wife of late Shri D.M.Bamble,

Residing at Ekta Vihar,

fuarter No.44/4, N.D.A.,

Fhadakwasla,

Fure — 411 @23, «ox Applicant

By Advocate Shri S.V.Marne
VXE,

i. The Union of India, through

The Director General of

Military Training General,

Staff Branch,

Army Head Quarters,

DHR PO, Delhi-110 8@1.
2. The Commandant,

National Defence Academy,

khadakwasla, Fune-411 @23, .0« Respondents
By Advocate Shri R.R.Shetty for
Shri R.E.Shetty :

(ORDER) {(ORAL)

Per Smt.Shanta Shastry, Member(A).

The learned counsel for the applicant sgpubmits that there
were 10 similar cases, the Tribunal has already disposed of O
rases on the ground ‘that the respmndgntﬁ have not given any
reason for rejéating the applicant’s request for compassionate
appointment. Respondents have been directed to reconsider the.
case and pass speaking orders in the matter.

2. Since the present case is similar to the cases already

disposed of, the present application is also disposed of with a

[
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direction that Respondents should pass a speaking order as no
reason has been giQen for rejecting the applicant’'s request for
appointment on compassionate grounds, and while doing so to
consider the latest instructions of DOP&T dated on this subject.
3. Shri R.R.Shetty for the Respondents however is seeking
further time to file the reply.

4, The OA is disposed of accordingly. No costs.
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{SHANTA SHASTRY)
MEMBER(A)
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